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D.V. Case No.03/2018 
Smti. Barnali Deka vs. Sri Manindra Das & Ors. 

 

IN THE COURT OF JUDICIAL MAGISTRATE  FIRST CLASS, UDALGURI 

D.V. Case No. 03/2018 

U/S- 18, 19(1)(f), 19(8), 20 & 22 Protection of Women From Domestic 

Violence Act 2005.  

Smti. Barnali Deka 

Vs. 

   Sri Manindra Das & Ors. 

 Present before  :   Kumari Arti, AJS 

 For Aggrieved   :   Sri.  M. C. Narzary 

 For Respondent  :   Sri.  T. C. Boro 

 Date of Evidence :   18.08.18, 28.11.18, 08.03.19,  

                                              29.03.19, 30.05.19, 08.07.19,  

                                              23.07.19,  13.09.19.   

 Date of Argument       :   31.10.2019 

 Date of Judgment  :   22.11.2019. 

 

JUDGMENT 

1.  Aggrieved has filed the application under section 12 of Protection of 

Women From Domestic Violence Act 2005 and praying relief under 

section 18, 19(1)(f), 19(8), 20 & 22 the Domestic Violence Act. The 

case of the aggrieved in brief is that she was married to the respondent 

no. 1 Sri Munindra Das in the year 2016 and out of wedlock one baby 

girl was born and at present her age is two years and she lives with her 

mother i.e. aggrieved party. At the time of marriage aggrieved party 

took stridhana to the house of respondent no. 1 and her stridhana is 
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mentioned in the separate list. After the marriage for about one year 

both parties lived happily and peacefully, thereafter, on the instigation 

of other respondents, respondent no. 1 started demanding money from 

the aggrieved party Rs. 3,00,000/-(Three lakhs) and when aggrieved 

party could not fulfil the demand of Rs. 03 lakh then respondent no. 1 

on the instigation of other respondents subjected the aggrieved party to 

mental and physical cruelty and it increased day by day. Later on, the 

parents’ of aggrieved party in order to make peace between both 

parties paid Rs. 50,000/- to the respondent no. 1 at his house but it 

could not satisfy them. Again on the instigation of respondents, 

respondent no. 1 subjected the aggrieved party to cruelty for the 

remaining amount of money i.e. 2,50,000/-. On 08.01.17 at about 7pm 

respondent no. 1 physically assaulted the aggrieved party and caused 

injury and on 05.02.17 respondent no. 2 ad 3 abused the aggrieved 

party and assaulted her causing injuries and they did not allow the 

aggrieved to take medical help. She was physically and mentally 

tortured by all the respondents time and again for the demand of cash 

amount. On the knowledge of cruelty upon the aggrieved party by 

respondents the parents of aggrieved party brought her to their house 

and child was born at the his house but respondents never visited 

aggrieved party after she left her matrimonial house. Aggrieved party 

claims that respondent no. 1 has income more than Rs. 30,000/- per 

month from his business and has 2 bighas of betel nut garden and 

other agricultural  land and total income of Rs. 40,000/- per month. 

Aggrieved party has prayed Rs. 5,00,000/- as compensation and 

damages for the mental and emotional injuries caused by the Acts of 

Domestic Violence committed by respondents and she has prayed 

monetary relief of Rs. 10,000/- per month and other prayers. 

2. Respondents contested the case by filling written statement and took 

the routine plea of denial. Respondents further stated that aggrieved 

has left his society without any reasonable cause, thus, the present 

petition is not maintainable. Aggrieved party did not bring the stridhana 

as mentioned in the schedule of her petition. The married life between 
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aggrieved party and respondent did not long last peacefully as 

aggrieved party was having problem with everything in the family of the 

respondents and she was abusive and not well behaved and her nature 

of picking quarrel frequently without any reason with respondents. 

Respondents never demanded Rs. 03 lakhs from the aggrieved party 

neither any amount of Rs. 50,000/- was paid to the respondent no. 1 by 

the parents’ of aggrieved party. Respondent further stated that they 

never subjected the aggrieved party to any kind of cruelty and she has 

left her matrimonial house of her own will and on the instigation of 

parents’ of aggrieved party always wanted to stay with her parents’ 

house in the town and during the pregnancy of aggrieved party 

respondents brought her to medical check up but facilities of bad 

communication she always complained to live her parents’ house.  

Parents’ Aggrieved party has many times compelled the respondent no. 

1 to stay with them as Gharjamai but respondent no. 1 refused to do so 

then they became abusive towards him. Respondent no. 1 has admitted 

that one baby girl was born out of wedlock and he was not informed 

about the birth of the child as delivery took place at the parental house 

of the aggrieved party. Respondent no. 1 has no such income as 

claimed by aggrieved and aggrieved dependent upon his parents for her 

livelihood and on the other hand aggrieved party belongs to affluent 

family. 

3. During trial the aggrieved examined herself as PW1 along with other 

three witnesses in support of her claim. The respondent examined three 

witnesses including himself. I have heard the argument advanced by 

learned counsel for both parties. 

 

POINTS FOR DETERMINATION: 

1) Whether the respondent no.1 is legally liable to provide maintenance 

and any other reliefs to the aggrieved party under section 18, 

19(1)(f), 19(8), 20 & 22 of the Protection of Woman from Domestic 

Violence Act?  
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2) What should be the relief for aggrieved party? 

3) What should be the nature and quantum of the reliefs, if aggrieved 

party is entitled to have? 

   

                             DISCUSSION, DECISION AND REASONS THEREOF: 

4. PW1 namely, Smt. Barnali Deka deposed that she was married to the 

respondent no. 1 Sri Manindra Das in the year 2016 and out of wedlock 

one baby girl was born and at present her is two years and she lives 

with her mother i.e. aggrieved party. At the time of marriage aggrieved 

party took stridhana to the house of respondent no. 1 and her stridhana 

is mentioned in the separate list. After the marriage for about one year 

both parties lived happily and peacefully, thereafter, on the instigation 

of other respondents, respondent no. 1 started demanding money from 

the aggrieved party Rs. 3,00,000/-(Three lakhs) and when aggrieved 

party could not fulfil the demand of Rs. 03 lakh then respondent no. 1 

on the instigation of other respondents subjected the aggrieved party to 

mental and physical cruelty and it increased day by day. Later on, the 

parents’ of aggrieved party in order to make peace between both 

parties paid Rs. 50,000/- to the respondent no. 1 at his house but it 

could not satisfy them. Again on the instigation of respondents, 

respondent no. 1 subjected the aggrieved party to cruelty for the 

remaining amount of money i.e. 2,50,000/-. On 08.01.17 at about 7pm 

respondent no. 1 physically assaulted the aggrieved party and caused 

injury and on 05.02.17 respondent no. 2 ad 3 abused the aggrieved 

party and assaulted her causing injuries and they did not allow the 

aggrieved to take medical help. She was physically and mentally 

tortured by all the respondents time and again for the demand of cash 

amount. On the knowledge of cruelty upon the aggrieved party by 

respondents then the parents’ aggrieved party brought his house and 

child was born at the his house but respondents never visited aggrieved 

party after she left her matrimonial house. Aggrieved party claims that 

respondent no. 1 has income more than Rs. 30,000/- per month from 

his business and has 2 bighas of betel nut garden and other agricultural  
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land and total income of Rs. 40,000/- per month. Aggrieved party has 

prayed Rs. 5,00,000/- as compensation and damages for the mental 

and emotional injuries caused by the Acts of Domestic Violence 

committed by respondents and she has prayed monetary relief of Rs. 

10,000/- per month and other prayers. 

          In the cross examination she stated that she lived at her 

husband’s house for three months after the marriage thereafter her 

parents brought her to their house. When her parents went to her 

house to bring her at that time she was pregnant and she came to 

Mangaldoi for medical check up as there was no medical facility in the 

village of the respondent and since then she is staying at her parents’ 

house and on the information of her delivery respondent came to see 

her at her parents’ house. Again respondents came to her parents’ 

house to take her back with them but she refused to go with them. It is 

not a fact that she left her matrimonial house because respondents’ 

house  is situated in the interior of the village and it lacks of various 

infrastructure facility. It is not a fact that since there was no medical 

facility at the village of respondent therefore she left his house. 

5. PW2 namely, Sri Khudi Ram Deka deposed that he knows both parties 

as aggrieved party is his daughter. Aggrieved party was married to the 

respondent no. 1 Sri Manindra Das in the year 2016 and out of wedlock 

one baby girl was born and at present her age is two years and she 

lives with her mother i.e. aggrieved party. At the time of marriage 

aggrieved party took stridhana to the house of respondent no. 1 and 

her stridhana has mentioned in the separate list. After the marriage for 

about one year both parties live happily and peacefully, thereafter, on 

the instigation of other respondents, respondent no. 1 started 

demanding money from the aggrieved party Rs. 3,00,000/-(Three lakhs) 

and when aggrieved party could not fulfil the demand of Rs. 03 lakh 

then respondent no. 1 on the instigation of other respondents subjected 

the aggrieved party to mental and physical cruelty and it increased day 

by day. Later on, he paid Rs. 50,000/- to the respondent no. 1 in order 

to make peace between both parties at his house but it could not satisfy 
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them. Again on the instigation of respondents, respondent no. 1 

subjected the aggrieved party to cruelty for the remaining amount of 

money. On 08.01.17 at about 7pm respondent no. 1 physically 

assaulted the aggrieved party and caused injury and on 05.02.17 

respondent no. 2 and 3 abused the aggrieved party and assaulted her 

causing injuries and they did not allow the aggrieved to take medical 

help. She was physical and mental tortured by all the respondents. The 

time and again for the demand of cash amount and knowledge of 

cruelty upon the aggrieved party by respondents then he brought 

aggrieved party to his house and child was born at his house but 

respondents never visited aggrieved party after she left her matrimonial 

house. He claims that respondent no. 1 has income more than Rs. 

30,000/- per month from his business and has 2 bighas of betel nut 

garden and other agricultural  land and total income of Rs. 40,000/- per 

month. 

          In the cross examination he stated that aggrieved is his daughter 

and respondent Manindra Das is his son-in-law. He brought his 

daughter five months after her pregnancy to his house. He brought her 

to his house for her medical treatment. Residence of respondents is 

situated 25 kilometres away from the town and there is rough road 

from their residence to the town. It is not a fact that they offered the 

respondent no. 1 to stay at their house as Gharjamai. At the time of 

delivery of child respondent came to see his daughter on the 

information given by him. After filing of this instant case Phukan Das 

visited his house in order to reconcile the matter but reconciliation did 

not take place. He does not have knowledge about the profession of his 

son-in-law. It is not a fact that respondents did not subject his daughter 

with cruelty neither they demanded any money from her. He did not 

see the incident which took place at the house of respondents between 

both parties. It is not a fact that since respondents’ house is situated in 

a village therefore he brought back his daughter to his house. 

6. PW3 namely, Sri Kunal Deka deposed that aggrieved party is his elder 

sister. Aggrieved party was married to the respondent no. 1 Sri 
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Manindra Das in the year 2016 and out of wedlock one baby girl was 

born and at present her age is two years and she lives with her mother 

i.e. aggrieved party. At the time of marriage aggrieved party took 

stridhana to the house of respondent no. 1 and her stridhana is 

mentioned in the separate list. After the marriage for about one year 

both parties lived happily and peacefully, thereafter, on the instigation 

of other respondents, respondent no. 1 started demanding money from 

the aggrieved party Rs. 3,00,000/-(Three lakhs) and when aggrieved 

party could not fulfil the demand of Rs. 03 lakh then respondent no. 1 

on the instigation of other respondents subjected the aggrieved party to 

mental and physical cruelty and it increased day by day. Later on, his 

parents paid Rs. 50,000/- to the respondent no. 1 in order to make 

peace between both parties at his house but it could not satisfy them. 

Again on the instigation of respondents, respondent no. 1 subjected the 

aggrieved party to cruelty for the remaining amount of money i.e. Rs. 

2,50,000/- On 08.01.17 at about 7pm respondent no. 1 physically 

assaulted the aggrieved party and caused injury and on 05.02.17 

respondent no. 2 and 3 abused the aggrieved party and assaulted her 

causing injuries and they did not allow the aggrieved to take medical 

help. She was physically and mentally tortured by all the respondents 

time and again for the demand of cash amount. On the knowledge of 

cruelty upon the aggrieved party by respondents then his parents 

brought aggrieved party to his house and child was born at his house 

but respondents never visited aggrieved party after she left her 

matrimonial house. He claims that respondent no. 1 has income more 

than Rs. 30,000/- per month from his business and has 2 bighas of 

betel nut garden and other agricultural land and total income of Rs. 

40,000/- per month. 

          In the cross examination he stated that the house of respondent 

is situated 25 kilometres inside the village from Nalbari town. When 

aggrieved was pregnant they brought her to their house for better 

treatment as medical facility was not available in the village of 

respondent and since then aggrieved is residing at their house. After 
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aggrieved left her matrimonial house respondent came once to reconcile 

the matter and take her back but she did not go with them. 

Respondents came when child was born. They have proposed 

respondent no. 1 to stay in the town if possible for him but respondent 

did not come to the town. Respondents came to take aggrieved with 

them but they refused to allow her. 

7. PW4 namely, Sri Nagen Sarania deposed that aggrieved party is his 

neighbour. Aggrieved party was married to the respondent no. 1 Sri 

Manindra Das in the year 2016 and out of wedlock one baby girl was 

born and at present her age is two years and she lives with her mother 

i.e. aggrieved party. At the time of marriage aggrieved party took 

stridhana to the house of respondent no. 1 and her stridhana is 

mentioned in the separate list. After the marriage for about one year 

both parties lived happily and peacefully, thereafter, on the instigation 

of other respondents, respondent no. 1 started demanding money from 

the aggrieved party Rs. 3,00,000/-(Three lakhs) and when aggrieved 

party could not fulfil the demand of Rs. 03 lakh then respondent no. 1 

on the instigation of other respondents subjected the aggrieved party to 

mental and physical cruelty and it increased day by day. Later on, 

parents of aggrieved party paid Rs. 50,000/- to the respondent no. 1 in 

order to make peace between both parties at his house but it could not 

satisfy them. Again on the instigation of respondents, respondent no. 1 

subjected the aggrieved party to cruelty for the remaining amount of 

money i.e. Rs.2,50,000/-. On 08.01.17 at about 7pm respondent no. 1 

physically assaulted the aggrieved party and caused injury and on 

05.02.17 respondent no. 2 and 3 abused the aggrieved party and 

assaulted her causing injuries and they did not allow the aggrieved to 

take medical help. She was physically and mentally tortured by all the 

respondents time and again for the demand of cash amount.  On the 

knowledge of cruelty upon the aggrieved party by respondents then 

parents of aggrieved party brought her to his house and child was born 

at his house but respondents never visited aggrieved party after she left 

her matrimonial house. 
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          In the cross examination he stated that aggrieved is his 

neighbour. He was not aware of the dispute between both the parties 

but later on he came to know about some problem between them. He 

does not have personal knowledge about the arrival of respondents at 

the house of aggrieved party for any purpose. Aggrieved parents’ house 

is situated in the town but he is not much aware of the location of 

respondent’s house. He does not know about the occupation of the 

respondent. 

8. DW1 namely, Sri Munindra Das deposed that aggrieved party did not 

bring the stridhana as mentioned in the schedule of her petition. The 

married life between aggrieved party with him did not long last 

peacefully as aggrieved party was having problem with everything in 

the family of the respondents and she was abusive and not well 

behaved and her nature of picking quarrel frequently without any 

reason with respondents. Respondents never demanded Rs. 03 lakhs 

from the aggrieved party neither any amount of Rs. 50,000/- was paid 

to the respondent no. 1 by the parents of aggrieved party. Respondent 

further stated that they never subjected the aggrieved party to any kind 

of cruelty and she has left her matrimonial house of her own will and on 

the instigation of parents of aggrieved party always wanted to stay with 

her parents’ house in the town and during the pregnancy of aggrieved 

party respondents brought her to medical check up but facilities of bad 

communication she always complained to live her parents’ house.  

Parents of Aggrieved party has many times compelled the respondent 

no. 1 to stay with them as Gharjamai but respondent no. 1 refused to 

do so then they became abusive towards him. Respondent no. 1 has 

admitted that one baby girl was born out of wedlock and he was not 

informed about the birth of the child as delivery took place at the 

parental house of the aggrieved party. Respondent no. 1 has no such 

income as claimed by aggrieved and aggrieved dependent upon his 

parents for her livelihood and on the other hand aggrieved party 

belongs to affluent family. 
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          In the cross examination he stated that he was married to the 

aggrieved party in 2016. He has one daughter living with aggrieved 

party and he does not know her name. Both parties are living separately 

six months after the marriage. His daughter was born on 17.08.17. At 

the time of delivery of his daughter medical expenses were borne by 

parents’ aggrieved party and not by him. Since aggrieved party is living 

separately he has not paid any money for their maintenance. He has 

one fishery and at one time having business and he was contractor. It is 

not a fact that they demanded Rs. 03 lacks from the aggrieved party 

and for that reason they all the respondents physically assaulted 

aggrieved party and thrown out of her matrimonial house. It is not a 

fact that the father of aggrieved party has given Rs. 50,000/- as he 

demanded. It is not a fact that aggrieved party accompanied by her 

father came to his house and they misbehaved with them and thrown 

both of them from his house. It is not a fact that aggrieved party and 

her parents wanted him to keep at their house as Gharjamai as he 

knows that aggrieved party has one brother. 

9. DW3 namely, Sri Rusen Deka deposed that aggrieved party did not 

bring the stridhana as mentioned in the schedule of her petition. The 

married life between aggrieved party and respondent no. 1 did not long 

last peacefully as aggrieved party was having problem with everything 

in the family of the respondents and she was abusive and not well 

behaved and her nature of picking quarrel frequently without any 

reason with respondents. Respondents never demanded Rs. 03 lakhs 

from the aggrieved party neither any amount of Rs. 50,000/- was paid 

to the respondent no. 1 by the parents of aggrieved party. Respondents 

never subjected the aggrieved party to any kind of cruelty and she has 

left her matrimonial house of her own will and on the instigation of 

parents of aggrieved party always wanted to stay with her parents’ 

house in the town and during the pregnancy of aggrieved party 

respondents brought her to medical check up but facilities of bad 

communication she always complained to live her parents’ house.  

Parents of Aggrieved party has many times compelled the respondent 
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no. 1 to stay with them as Gharjamai but respondent no. 1 refused to 

do so then they became abusive towards him. Respondent no. 1 has 

admitted that one baby girl was born out of wedlock and he was not 

informed about the birth of the child as delivery took place at the 

parental house of the aggrieved party. Respondent no. 1 has no such 

income as claimed by aggrieved and aggrieved dependent upon his 

parents for her livelihood and on the other hand aggrieved party 

belongs to affluent family. 

          In the cross examination he stated that his house is situated at a 

distance of 150 kilometres from the house of respondents. Respondents 

are his relative. Sometimes they visited the house of respondents. 

Family of respondent always discussed with them before doing anything 

in their family. He does not remember the date of marriage of both 

parties. He has mentioned in his affidavit that aggrieved used to 

misbehaved with respondents and above statement is based on 

information received from respondents. He has mentioned in his 

affidavit that aggrieved party never wanted to adjust with respondents 

of their house and this is stated by him on the basis of information 

received from respondents whereas he does not see the incident 

himself. Aggrieved party started living at her parents’ house much 

before the delivery of her child was born during her stay at her parents’ 

house. Stridhana of aggrieved party is lying at the house of 

respondents. Father of the aggrieved party before marriage of both 

parties at compromised to give Rs. 7,00,000/- lakhs to the respondent 

no. 1 to start his business. It is not a fact that parents of aggrieved 

party when could not fulfil the compromise payment of Rs. 7,00,000/- 

lakhs to respondent no. 1 then respondents started subjecting the 

aggrieved party to cruelty and lastly thrown her out of house. On 

05.05.17 she was forced to take shelter at her parents’ house from 

respondents. At present, he does not know respondent no. 1 involved in 

some business. It is not a fact that he has deposed false evidence in the 

interest of respondents. 
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10. DW4 namely, Smt. Pramila Deka deposed that aggrieved party did not 

bring the stridhana as mentioned in the schedule of her petition. The 

married life between aggrieved party and respondent no. 1 did not long 

last peacefully as aggrieved party was having problem with everything 

in the family of the respondents and she was abusive and not well 

behaved and her nature of picking quarrel frequently without any 

reason with respondents. Respondents never demanded Rs. 03 lakhs 

from the aggrieved party neither any amount of Rs. 50,000/- was paid 

to the respondent no. 1 by the parents of aggrieved party. Respondents 

never subjected the aggrieved party to any kind of cruelty and she has 

left her matrimonial house of her own will and on the instigation of 

parents of aggrieved party always wanted to stay with her parents’ 

house in the town and during the pregnancy of aggrieved party 

respondents brought her to medical check up but facilities of bad 

communication she always complained to live her parents’ house.  

Parents of Aggrieved party has many times compelled the respondent 

no. 1 to stay with them as Gharjamai but respondent no. 1 refused to 

do so then they became abusive towards him. Respondent no. 1 has 

admitted that one baby girl was born out of wedlock and he was not 

informed about the birth of the child as delivery took place at the 

parental house of the aggrieved party. Respondent no. 1 has no such 

income as claimed by aggrieved and aggrieved dependent upon his 

parents for her livelihood and on the other hand aggrieved party 

belongs to affluent family. 

          In the cross examination she stated that respondent no. 1 

Manindra Das is her relative. She visited the house of respondents once 

in a year. Since she does not visit frequently the house of the 

respondent therefore she is not in a position to say internal matter of 

their family and rest of the statement are on the basis of information 

received from respondent no. 1. At the time of marriage many stridhana 

gifted in dowry to the bride and stridhana is still lying in the house of 

respondents. He does not know any demand of dowry was made by 

respondents to the aggrieved party. Child of aggrieved party was born 
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at her parents’ house and all the expenditure taken care of by the 

parents of aggrieved. Aggrieved party never mentioned before her that 

she did not want to stay with respondent and she also never mentioned 

before her that she never wanted to continue her conjugal life with 

respondent no. 1. She never saw aggrieved party misbehaving with 

respondents neither she heard from anyone. She never saw aggrieved 

party indulging in any kind of quarrel at her matrimonial house during 

her stay there. She does not know the reason for which aggrieved party 

left her matrimonial house. It is not a fact that on 05.05.17 respondent 

did not ill treated the aggrieved party and never evicted from her 

matrimonial house and also never mentally and physically tortured. 

Later parents of aggrieved party came to matrimonial house to bring 

her to their house. It is not a fact that respondent has income of Rs. 

30,000/- per month. It is not a fact that she has deposed false evidence 

in the interest of respondents. 

11. For the sake of convenience all the three points of determination taken 

together. Respondents appeared and contested the claim of aggrieved, 

and respondent no.1 admitted that aggrieved is his legally wedded wife 

and has one minor daughter out of the wedlock who is presently staying 

with the aggrieved. He stated that aggrieved wilfully left his house. 

Respondent has also admitted that aggrieved had shared house and 

was in domestic relationship with him as his wife. He stated that he is 

not in a capacity to provide monetary relief as well as compensation by 

the aggrieved since he is presently not engaged in any employment.  

12. Aggrieved in her deposition proved that she was legally married to the 

respondent and respondent having sufficient means refused to maintain 

aggrieved who has no source of income to maintain herself. Therefore, 

she is unable maintain herself and is entitled to maintenance u/s-20 (d) 

and right to residence u/s-19 (f). Therefore, this case is decided basing 

on the available materials on record. Thus, all the three points of 

determination are decided in affirmation domestic violence is proved 

and relief u/s 22 of the Act cannot be awarded as no any injury, 
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emotional distress or mental torture is proved by the aggrieved. Reliefs 

u/s-18 (d), (e)/ 19 (f)/ 20 (d) of the Act is awarded. 

 

 

ORDER 

 

 

1. In result, the petition filed by the aggrieved is allowed. The respondent 

is hereby directed to pay an amount of Rs. 4000/- (Rupees Four 

Thousand) per month as house rent to the aggrieved. Respondent is 

further directed to pay Rs. 4000/- (Rupees Four Thousand) per month 

to the aggrieved as monetary relief from the date of this order. Total 

Rs. 8000/- to be paid by the respondent to aggrieved party. 

2. Further all the respondents are directed not to commit any domestic 

violence upon the aggrieved. 

3. Respondent no. 1 is directed to hand over the enlisted stridhana to the 

aggrieved party. 

4. Let copy of this order/judgment be sent to the O/C of the concerned 

police station for necessary action if situation demands. Also send copy 

of judgment to the Protection Officer. 

5. Furnish free copy of this Order/Judgment to the aggrieved. 

6. Given under my hand & seal on the 22nd day of November, 2019.  

 

                          KUMARI ARTI 

                     JMFC, Udalguri BTAD, Assam 

 

 

 

 



15 
 

D.V. Case No.03/2018 
Smti. Barnali Deka vs. Sri Manindra Das & Ors. 

 

A P P E N D I X 

 

AGGRIEVED PARTY EXHIBITS: 

NIL 

OPPOSITE PARTY EXHIBITS:  

NIL 

           WITNESSES FOR AGGRIEVED PARTY:  

  P.W.1 .........Smt. Barnali Deka 

  P.W.2..........Sri Khudi Ram Deka  

  P.W.3..........Sri Kunal Deka 

  P.W.4..........Sri Nagen Sarania 

           WITNESSES FOR OPPOSITE PARTY: 

D.W.1......Sri Munindra Das 

D.W.3......Sri Rusen Deka 

D.W.4......Smti. Pramila Deka 

 

 

               KUMARI ARTI 

       JMFC, Udalguri BTAD, Assam 

 

 


